
Open Court. ---------- 
, IN THE CENrP.,-a,.L AD INISTRATIVE TRIBUNAL, ALLAHABAD BENCH• 

ALLP.HABAD • . . . . 
original Appli.cation No. 963 of 2001 

this the 16th day of April•2002. 

HON'BLE MR. JUSTICE R.R.K. TRIVEDI, \r.c. 
HON' BLE MAJ GEN K .K. SRIVASTP.VA4 MEMB BR lA) 

Gatendra Kumar Khare, s/o late Bhagwati Prasad Khare, 

R/o Village & post pandari Nastarka, Di-strict 

pratapgarh, presently residing at House No.4/IF, 

Amar Nath Jh2. Marg, George Town, Allahabad. 

Applicant. 

By Advocate: sri A. Tripathi. 

Versus. 

1. union of India through the secretary (posts), 

Mini.stry of Communication, Dak Bhawan, New Delhi. 

2. postmaster General, Allahabad Region, Allahabad. 

3. senior Supdt. of post offices, pra.tapg-arh Division, 

Pratapgarh. 

4. Sub-Divisional Inspector (Postal), Patti Sub-Divisic 

Patti, pratapgarh. 

Respondents. 

By Advocate: Sri R.c. Joshi. 

0 R D E R ( ORAL ) 

JUSTICE R.R.~. TRIVEDI1 V.C. 

By ~~is application under Section 19 of the 

A.T. ACt, 1985, the applicant has prayed for a 

direction to the respondents to give him appointment 

on any vacant post being a retrenched E.D. employee 

in pursuance of the order aated 17.4.1997. By this 

oreer, sr. supdt. of post offices, prataIXJarh Division 

forwarded ~~e application of the applicant claiming 

appointment as a retrenched employee for sympathetic 
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0.__ =I e,~W . ~ 
consideration. The order does not smaw~s to whether 

the applicant was a retrenched employee and was 
v--- ~ '1 ~·%- '( 

entitled for such appointment under rule~ d. only 

his application was forwarded for consideration. 

2. In the present case Counter reply has been filed 

resisting the claim of the applicant. rt appears 

that the brother of the applicant namely Sri satyendra 

Kumar Khare was already 

District pratapgarh. rn 

working as EDBPM Pandari, Nastarka 
A il u, 
para~thereof, it ha s.. been 

stated that on the risk and responsibility of the 

brother of the applicant, he worked as substitute 

from 7.10.92 to 29.3.93 and-from 6.4.93 to 4.10.93. 
v"--._\:,eN'\~ ~~cl\. 

Thus• tbe total working de:ys rd:: r~ which the applicant ,, 
had worked/ was about 11 months. The learned counsel for 

the applicant has submitted that as the applicant was 

described as a retrenched employee by SSPO in his 

letter, he should be treated as retrenched employee. 

However, we do not find force in the submissions of 

the learned counsel for the applicant. The retrenched 

employee in E.D. (Conduct & Service) Rules 1964 is a 

technical term and has been used for such an employee, 

who worked for a certain ·' . period on a particular post 

and then they are retrenched from the service·. A list 

is to be prepared of the retrenched employees and they 

are considered for appointment according to their turn 

within a :i;:eriod of one year. 'Ihe applicant has not 

asserted any-where in the o.A. that his name was ever 

included in the list 

the rule position is 

of retrenched e~ployees. As far as 
~ t~1i\)~ ~-nv {,- v\. 

concerned J :t.aai:. j_.__when an employee 

works·.for~three years continuously then only he vlill 
'>.A.. ~~e,\ . 

:acquir~ 1 e1111v31 aey status and thereafter he may be callee 

---._ -"~ .p u_ as a retrenched employee. As the working ~;,of the 

applicant is less than_ three years, in our opinion, the 

~ 
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applicant is not entitled for any relief. 

3. At the initial stage when this o. A. was entertained 

on perusal of the order dated 17.4.1997~ we gave a 

direction to the respondents to appoint the applicant 

on the basis of the order dated 17.4.1997 _or to 

show-cause. An application has been filed on 6.2.2002 

alongwith the affidavit wherein it has been stated 

that in pursuance of the order dated 13.8.2001~ 

the order of appointment has been issued in favour 

of the applicant on 17.10.2001 on .. the post of G.D.S. 

Runner Bela Rampur B.o.~where he joined on 18.10.2001. 

Since we have decided the case on me.r Lt., we do not 

find that the ap?licant is entitled for any relief:., 

~ Tfi: applic2nt will not be.entitled to get any benefit 
--.A.. Cy~~ Q\A '\ . 

a1!:PUF a to him on the basis of the interim orders. 

It shall be open for the respondents to take a decision 

against the applicant in accordance with the rules. 

The o. A. stands disposed of as ebov o , wi tnoue any 

order as to costs. 

v.c. 
GIRISH/- 


